
BEFORE THE NATIONAL GREEN TRIBUNAL AT CHENNAI 

Application No. 58 of 2025 

BETWEEN 

G.Chidambaram, S/o.Gurunathan, 

No.3/22, Muthuramalingam Street, 

Melaputhaneri, Tirunelveli-627351. 
8608617967 - 
maharajal47@gmail.com ...Applicant 

AND 

1. The State of Tamilnadu, 

Represented by 

The Principal Chief Secretary to Govt of Tamilnadu, 

Secretariat, 

Chennai- 600 006. 

Email: cs@tn.gov.in 

and 6 others ...Respondents 
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1. 17.03.2023 | 5% Respondent issue fine to the NIMS [ 

Hospital. 

2. 17.10.2024 | Order copy of O.A.No.27of 2024 (SZ) 3 

3. 19.12.2024 | Order copy of 0.A.No.3/&of 2024 (SZ) 4 

4. 02.04.2025 | FIR Copy [ [ 

Tt is certified that all the documents contained in the above typed set 

of papers are true copies 

Dated at Chennai on this the 3+ day of July 20259% : 

COUNSEL FOR APPLICANT
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Notice.N0.3/2023 Date:17.07.2023 

Tirunelveli Municipal Corporation 

According to the Environmental Protection Act 1986, the Solid Waste 

Management Rules 2016 and 

(Under the Medical Waste Management Rules 2016) 

Penalties to be imposed 

Attachments: 

1) Health Inspector (M) Health Officer, Melapalayam Zone 

Report date: 17.07.2023. 

2) Commissioner's Order Date: 17.07.2023 
skttt 

It is hereby informed to you that your hospital in the name of NIMS Multi 
Speciality Hospital operating at 56/E1, Perumalpuram, STC College Road, 

Melapalayam Zone, Tirunelveli Corporation, has collected medical waste 
from your hospital and burnt it in a manner that causes foul smell and has 
caused pollution to the environment contrary to the above rules, thereby 
causing inconvenience to the public and causing inconvenience to the public. 
Your hospital is hereby fined Rs. 1,00,000/- {Rupees One Lakh Only). You are 
further advised to submit a written explanation for the above actions to the 
Commissioner within 7 days of receipt of this notice. 

Please also be aware that if this happens again, action will be taken against 
your hospital in accordance with the above legal provisions. 

S/D 
17.07.2023 

Municipal Welfare Officer 
Tirunelveli Corporation 

Copy to:- 

Medical Officer, NIMS Multi-Specialty Hospital, 

56/E1. STC College Road, Perumalpuram, Melapalayam Zone, 

Tirunelveli Corporation, 



Item No.05:- 

BEFORE THE NATIQp A1, GREEN TRIBUNAL 
SOUTHERN zNE, CHENNAI 

(Thwough Vigeo Conference) 

Original Application No.274 of 2024 (SZ 

IN THE MATTER OF: 

Tribunal on its own motion Suo Motu 
based on the news item published in 
Dinamalar,  Chennai Edition  dated 25.09.2024 titled, “Dumping of 05 tons of 
medical waste in Pallavaram Eri”, 

With 

Chennai and Ors. W 

4 » 
The Chief Secretary to iv&"' of Tamil Nadd 

...Respondent(s) 

Wy e £ 

Date of hearing: 17102024 " " 4, 

CORAM: 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER 

For Applicant(s): Suo Motu. 

For Respondent(s): Dr. D. Shanmuganathan for R1 to R3 & R7. 
Mr. S. Sai Sathya Jith for R4. 
Ms. Saranya represented 
Mr. P. Suman for R5. 
Mr. Purushothaman represented 
Mr. P. Srinivas for R8. 
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rt  of 
1. The fip;nt N the Tambaram City Municipal 

Corporation (Respon®= °Y is filed, wherein it is stated that 
6 w 

Respondents NoS BIA® Ve foyse oo Rs.5,00,000 - 
; only) 2 3 (Rupees Five Lakhs g 4 jd Penalty for their fllegal disposal of 

waste, including the o 
i 
@l waste in open place. 

itting the 
2, Admiti8 T Same o 5w 4ng gn Respondents 

have immediately Pa‘d. e caig amount, which is evidenced by 
the receipts filed by-the Tombaram, City Municipal Corporation 
along with thereport: - i 

3. The ]@;fid\é Unse] ?i)iaearing for the TNPCB would 

state that they hcy{zalf.i%dy Issued fiie; show cause notices under 
the Water fievag@fldcinfi;ffigfollufion) Act, 1974 and Air 
(Prevention and Ofi‘tf%\ Polgqghy Act, 1981. 

4. Let the TNFCB conduct the enquiry and bring it to a 

logical conclusion and also assess the damages caused to the 

environment and file @ detailed report in this regard. Let the 

TNPCB also mention the tie-up facility for disposing of the 

biomedical waste with the approved agencies and also mention 

for how long the 5% and 64 Respondents are not following the 

rules. 

5. Today, Ms. Saranya representing Mr. P. Suman, the 

learned counsel undert@!kes to file vakalat on behalf of 

Respondent No.5. Y 

Page2 of 3 
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& Post the magy,, on 13-12-2024- 

sd/- 

stice Pushpa Sathyanarayana, ™M 

(i 

sd/- 5 
Dr. Satyagopal Korlapati, EM 

O.A. No.274/2024 (SZ) 
17t October, 2024. Mn. 
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Supplementary List 

Item No.01: 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

(Through Video Conference) 

Original Application No.312 of 2024(SZ 

IN THE MATTER OF: 

Tribunal on its own motion SUO MOTU 
based on the news item in The New Indian 
Express, Chennai Edition dt; 17.12.2024, 
titled “Kerala’s Medical waste dumped in 
Nellai Villages”. 

With 

The Principal Secretaryt6 Government of Tamil Nadu, 
Department of Environfhept, Climate Change and Forests, v il 

...Respondent(s) 

Date of hearing: 19.12.2024. 

CORAM: 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER 

For Applicant(s): Suo Motu. 

For Respondent(s): Dr. D. Shanmuganathan for R1 & R2. 
Mr. S. Sai Sathya Jith for R3. 

Mr. G. Vignesh represented 

Mr. EK. Kumaresan for R4 & R5. 

Mrs. V.K. Rema Smrithi for Ré. 
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Supplementary List 

ORDER 

1. Cognizance was taken in this matter Suo Motu 

by this Bench based on the newspaper report all of the Tamil 

and English Dailies Viz., The New Indian Express’, ‘The 

Times of India’ and in the vernacular dailies viz., ‘The Hindu’ 

and ‘Dinamalar’ dated 18.12.2024. 

2. The issue relates to the unidentified miscreants 

who had dumped the biomedical, food, plastics and other 

wastes brought from Kerala in Kodaganallur and Palavoor 

Villages. It is also stated that two cases were registered by 

Suthamalli Police. 

3. The &i!tures pum;g—ned in these newspapers 

show that merfiare heaps of bibmedical waste inside the 
iy o N 

forest area, wh&h %Nould pose am_n solute danger not only to 

the animals b&‘@fi en th&sg‘fivho are living inside the 
N 4 

o Y forest. v 

4.  Considering the gravity of the issue, let notice be 

issued to all the respondents through the Tribunal. 

5. Today, the learned counsel Dr. D. 

Shanmuganathan accepts notice on behalf of Respondents 

No.1 & 2, Mr. S. Sai Sathya Jith accepts notice on behalf of 

Respondent No.3, Mr. G. Vignesh representing Mr. E.K. 

Kumaresan accepts notice on behalf of Respondents No.4 & 

5 and Mrs. V.K. Rema Smrithi accepts notice on behalf of 

Respondents No.6. 

Page2of§



Supplementary List 

10. However, the learned counsel appearing for the 

State of Tamil Nadu submitted that the Revenue Department 

had asked them not to touch it, as it is a recurring incident 

and he insisted that it is the responsibility of the 

Government of Kerala, which admitted that these wastes are 

dumped into Tamil Nadu carried from Kerala, to remove the 

same and treat the same as per rules in vogue. 

11. The learned counsel appearing for the Kerala 

SPCB would submit that the dumping could have been by 

unauthorized waste collectors from Kerala. Whoever it may 

be, admittedly, the waste is being brought from Kerala and 

dumped into Tamil Nadu. 

L4 \5 

12. Ther&re, it would "A%e appropriate for the 
5. W 

Government o&, trala to remov‘a‘ the waste of all nature 

fi)}gtfflmth and either take it to 
N rrput 

the State of Keralam- a.rrangé' to get them treated in any 

dumped ms1de"'l‘ 

authorized treatment facilities. 

13. We are constrained to pass the said order, as in 

the earlier incident, the Government of Tamil Nadu had 

quickly removed the waste after segregation, incurring an 

expenditure of about Rs.70,000/-, which is yet to be 

reimbursed by the State of Kerala. 

14, Therefore, we direct the State of Kerala and the 

Kerala SPCB to take strict action to remove the waste 

dumped within a period of 3 (three) days from the date of 

this order and file their action taken report. 

Pagedof 5 

5



Supplementary List 

6. In the meanwhile, the learned counsel appearing 

for the Tamil Nadu Pollution Control Board (INPCB) has 

stated that they have already addressed the Chairperson - 

Kerala State Pollution Control Board vide Letter dated 

18.12.2024 to initiate necessary legal action against the 

Regional Cancer Centre (RCC) - Trivandrum for the illegal 

transportation and dumping of the mixed solid 

waste/biomedical waste into the State of Tamil Nadu and 

initiate legal action against M/s. The Leela Kovalam, which 

is a hotel for illegal transportation and also to monitor the 

border areas of Kerala and Tamil Nadu by the Police 

Department and Transport Department to prevent any 

future illegal transportation of the waste and dumping it into 

the State of Tamil Nadu. 
” » 

‘- - 
7. As tb; M/s The Lee(‘é‘Kovalam A Raviz Hotel, 

Beach Road, Kév:fla.m,{l‘lnmvflnbfithapuram Kerala - 695 

527 is a neces\s%(x pafiylmg}g; proceeding, we Suo Motu 

implead them as a;fid‘fllonalflespondent No.9. 

8.  Let the notice be issued to the newly added 

Respondent No.9 through the Tribunal. The Registry is 

directed to carry out the amendment in the cause title. 

9.  The letter cited supra has further stated that 

already the Block Development Officer - Pappakudi and the 

Tamil Nadu Pollution Control Board have taken steps to 

remove the mixed solid waste and the unused syringes 

through the Common Biomedical Waste Treatment Facility 

in Tirunelveli District. 

Page3of 5
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15. Let the matter be listed on 23.12.2024. 

Sd/- 

Smt. Justice Pushpa Sathyanarayana, J]M 

Sd/- 
Dr. Satyagopal Korlapati, EM 

0.A. No.312/2024(SZ) 
19t December, 2024. AD. 
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TAMIL NADU POLICE FIRST 1y 

:PORT Py Fag MAno:fl R.I';E INTEGRATED INVESTIGATION FORM-1 
86y D & (Undey Segin 173 BNSS) 

o~ TIRUNELVELL  ps, MED) 
1. District: oy Cm,LEét Yar 2025 FIR No. 23 Date: 

e Lb ST Blenawiy A8 [ 
- 2 . Act(s) FLLLb Sections  Lfleyaser 

2. THE BHARATIYA NYAYA SANHITA (BNS), 2023 o 
THE BHARATIYA NYAYA SANHITA (BNS), 2023 o 

3. . TUESDAY Date From: (a) Ocourrence of Offence Day: e From: L ai2s ale To: _ 

SO Blspey Hrat BT (g6l : 
Time Period: on TmeFrom: kil 
GBI e GBI Wngg, L ) s 7 ai‘ Cl tare [ . Bey GBILD aueny 

at PS. Date: : 
v "“"‘"‘;" e o 2005 19:00Hrs () General Diary Reference: Entry No(s) 

&aue PlowusSne GBIl DT vidis 
BB RO GE BT o mfihma;?fl”m‘“ uBey 

4. Type of Information: 'WRITTEN L 
SEadlar aens ' epyin 

S. Place of Occurrence: (a) Direction and Distance fomPS: e TH WEST & 1.5 K Beat Number: BEAT1 
GO Blspailib (2) ST - 
BleneuiwSS e GIHS! sTeuaieTe] QoL, " : : 
aHPenFWLD PEODE M6 eTesr 

() Address:  TVMCH LO@GSSISEMET QUETITE &) i 85 LEBuih 

waarf 3 
(¢) In case, outside limit of this Police Station,then the Name of pg, - - B oistite ) 

QEETaD Bl TOMOSHLILITE BL 55 
AGEEIIE SIEH@OUIS, JBS S1.H QL ; el Lib 

6. Complainant/Iaformant (s) Name: MARISANKAR (¢) Date/Year of Birth: - (d) Nationality: INDIA 
SHDweanpuilLmery / A ., ¥ by . BEad spsT QU BeT / LADbS 26T B BILIgern 

(b).Father's/Husband's Name: g 

BHeng / Hemef QuUwIF 
(€).Passport No. Date of Issue: Place of Issue: 
QauefiBTL G SLAFFL G ” BISLILL Pens BTG HLa SupEISLILL L [BTeT EEEE'UULL 

(). Occupation: = 
Qzmdey 

JION SECARATORY, NAM THAMILAN KATCHI, NO. 34-B , SANKARANARA (®). Address: STREET, TIRUNELVELI TOwN HANAN 
wsaif 

7. Details of Known/Suspected/Unknown accused with full particulars 

Qpfis / guiun’ yHeoiw / 0sWTS GHmLD &L UL L eaufler Gaower efleurmigser. 

agiflweflévenesn. 

8 R for delay i T lainant/Informant: BLUUSSTET apeuih BenL st QU 
e 5 Hyithe courp o FLLESGSSIOT QUMD Cauemqulmhssme 
GHOaoUlLTaTImD / SSHaI0 ASTELLATTD Wapuil LB SaaH QETEUUS6 Srngih. 

9. Particulars of the properties stolen/Involved: 

SearurLULLL / satallh@eTarmer Q&msssaseflar efleurin. 

10. Total value of properties stolen/Involved: 
seTeurL LU L / SerellD@eTeTner Q& msgishaefler Qnss Sy 
Tnquest Report/ Un-natural death Case No. If 

" any: 

Uemr eflFmyenenr sipfl&ans / QUDan&sEE Tmer @UIL eeir §CHaID §@bhHSTe 
12. FIR Contents |



B o S 

WED saad sfs@sIdT FCsD / 97 
VeI gguiiy@emer: 

5 b G TVMCH &meuey 3 ¥ i Qe 02.04.2025 b 55 iy 'fi'afie_um S AL 2 gell Syaura : B smay Hemow N 5 &8l gOEUCA  Harh HBEBOC OTE&TH UnenemuiGam el FISLD, BTUL 2 56 o o § SUTEMS! 5.5 erazior ’ . % Lo 
Aramyn Bessy AUDD BOABOEu Lc?u":fijfifl BIITWemer O5® SHa) aair 348 aenp Caaflaws exjbs HTD SULT SLAWeir o, LRNSTH Biap.10m FRIST 66 i ; - Usmiogieal oupm 1900 Lallag élsd@mw'q’mm‘ e ety e B e 271280BNS g1 L Qes® VBN Qsiicggy Usmfine 
gmflc\umi@fn TeveuIT p;'fiuj‘gff:&;;h&uflL" ifimflb B0 SlpF sLE ; FWweomery , ] BT S o X 
AUDIEE: Lgnggqgflmé: SLEETTWLITET g@fl S IGUIB: B428900803 LiSla GTGRT:S6/48/2013 s 27.02.2025 
QuITEeT: HEOBOHGu WTULLL  Liey, 
UTMESHEGE nEpsssE BB 
Simarafldr Bgin pLALEOS Th&Es g 
wralLh  utenarwEesTLoLWl® &g 
SMOBSIETETE. @b LGSSIULLETU 6o 

S e LDGSSINS BilaiseT LTeNs Lml g cmer, GoHLIGH 
Ciga swmsazaél lnanm(y:smrr; 8 oagzm aflss 

¢ B i Sl BRI -oter edghlayi BT, OUAwTy pay , SieTamear AEBITpE] uegHuld MBS AGL LaEsEpEE é;ms,a'r FHUGLD ;unu.uwu': Legml;.g efés QEWREE senarsgih ABTLIERWTE 2a_shiseng, aeef aubs: Q&N BERD . (FhearCa SLES WEDU wongh gdr GEIATAIST NBSS &g mar p0E WTALLEHS QBTG QUBH 
uUrLieU gHLESBLS!. S8 ABTLFILITer Ung g LsenLo BFLILMUSB (0.ANO. 312/2024) UPEHTE 

sanaralsgih aGHnS. B8 LTALLEDE W55 aunamer Fa)56T SDATHSID BTHGCHH SIGCH 
LgLUMQuilsh QFWEOULH QGD LBSSO Sifle s HSH50IL HoWSHET e EHmILL G 
WEBDs. @S Blaeuls CLHETEIN SITE g anmaT MMTESSDEGST DS SiaTallsd SiDama AREms wEssa SPasE LTals UTLgdeg, CHEUGH WHHS WGP SLaLsdr CumErm 
LGS0 sfas FLLEHDEG UDDUTE QST G B maps aflEEIULGETS. QST GBI 
Urajb SuTWLh e LIFUTGID SMOD LNEuNEL SFHDIG® LTFLTEDL CUTETD SIMETSSIh 
gHUPL Flaw 2 Gars :uirarspr. GeTGay LBSHUNMST UTTSSHDGSH CQUTS L&ESEEESIH 
SHoGLeEsn UTBLY gIUGSsD adelgn nrssas sPasoa FLLERDEG LDbuns 
AsTLY sigomar § mass qfl$s TF W uisdr smarafiarn g GHpelw BLIgSSHWID 
shoigwe ungisiy s LI 15(1) LODIL syysggimD TETLSTO &HOOIG UTSSTUIL FLLih difley 1702 ér Lgwh PLESESEDT DGSgaInmar Bansh wanpLTs erudmmioe wessr 
onEUT e gHuGSBU STTASRATD B ssde Cuarauon afsalsr S SUTTSID 
S sEnLgh soearaildr BHID SO0 ETiHE pLaysaaseh a&Es CauaT@ILh eTaTayld CaLl His 
QsmarRemer. Harn AILISES (Sd) MHIFRE] 27225 @ anewTIL|:L ansLILL RIS, Sir, Received the Petition and Register a case in TVMCH PS. Cr.No: 23/2025 U/S. 271, 280BNS on at 02.04.2025 at 19.00 hrs. (sd) T.Chelladurai SSI 02.04.2025. 
s o5 W psadlE@smw, arBuldr ysTy e QoaSgs Sanh GHmelwe 
BBssimn pOf gar-l HEAsOcUN sajss SIS a@Ulun Q57 BEGSmE FOLESOIULL 2 WID&TEEE6E SDOIILD fFTTmMmTEETET a® HEma TVMCH Sraeh Bleneuiws 
saeh 2 gol quanay HOASIGHTAFOAS JUTEBES SHa0 QFTau ST UTTMaES 
06U 5B 6. 

Action Taken: Since the above report reveals Commission of Offence(s) w's as mentioned in item No.2, registered case and took up the 
" investigation. 

TESSELULL BLAILLEMS : CLCH SHD Wenpuli_ g6 2 dratene Liley 2 60 SapUuUlL FLL 
WiflLugwner GHowns awse LS F LS Yoarmiass TRSHEQBTETATILLLZ) 
FIR read over to the Complainant/Informant, admitted to be cunec{ly Tecorded and a copy given to the Complainant/Informant free of 
cost. 

¢ 
W.5.31. GHOWDUT L TTHES / HHeue gfigm&i@ LY SSEETLY, 215 WS aWsIuLG 
BGUUSTS gHDIGEQSTETaTUILL®), S|HeTLLg. msail RETH QAOAFIONGE QETHESILL LS. 

14, Signature / Thumb Impression of the Complainant/Informant Signature of the Officer in-charge, Police Station 
GhHnwennuiLTar) / &k asTEUuafldr @Uubh/ ST Blanew QUTmIL 2jsseieufler 
Qu@Geige @CreansLl Ly UL 

15. Date & Time of despatch to the court: 02-04-2025 Name: CHELLADURAIT 

BRLGDSBHE SgILILLL b Quis 
[BTEBLD, GHILNLD



‘This is an Authe 

Rank: ST OF POLICE No. 
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atic copy of System Genrated FIR downl e from TN Police Website (www.eservices.tnpolice.gov.in) 
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FIRST INFORMATION REPORT 

First Information Report (Under Section 173 BNSS) 

1. District TIRUNELVELI CITY P.S MEDICAL COLLEGE Year 2025 FIR No. 23 
Date: 02-04- 2025 

Sections 
2. The Bharatiya Nyaya Sanhita (BNS), 2023 271 
The Bharatiya Nyaya Sanhita (BNS), 2023 280 

3. 
(a) Occurrence of Offence Day: TUESDAY Date From: 25-02-2025 

Time From:  14:00 Hrs Time To: 

(b) Information received at PS. Date: 02-04- 2025 Time: 19:00 Hrs (c) General Diary 

Reference: 

Entry No(s) 

4. 
Type of Information: WRITTEN Time 

5. Place of Occurrence: (a) Direction and Distance from PS: NORTH-WEST & 1.5 Km 

Beat Number: 

BEATI 
(b) Address: In a part of the TVMCH hospital complex 

(c) In case, outside limit of this Police Station, then the Name of P.S: 

If so, then the name of that reason 

(d) Complainant/Informant (a) Name: MARISANKAR 

(b).Father's/Husband's Name: 

(c) Date of birth 

(d) Nationality : INDIAN 

(e). Passport No. 

(6. Occupation: JION SECARATORY, NAM THAMILAN 
KATCHI, NO. 34-B, 

SANKARANARAYANAN STREET, 

TIRUNELVELI TOWN 

(g). Address: 

7. Complete details of the known/suspected/unknown accused. 



Details of Known/Suspected/Unknown accused with full particulars don't know 

Available through the current paper 

8. Reasons for delay in reporting by the complainant/Informant: FLL @ tru 

Delay in providing information on complaint filed by the complainant/informant 

9. Details of stolen/stolen property. 

10.Particulars of the properties stolen/Lavolved: 

Total value of properties stolen/Involved: 

11Inquest Report/ Un-natural death Case No. If any: 
Postmortem report/unnatural death number if any 

12. FIR Contents: 

Today, on 02.04.2025, 1, the Sub-Inspector of Police, TVMCH Police 
Station, T.Sellathurai, while I was in charge of the police station, have already 
registered a case against the Joint Secretary of the Tamil Party, Mr. Marishankar, 
residing at the address 34-B, Sankara Narayan Street, Tirunelveli Town, as per the 

NK. No. 08/ F/C/ AC PPR/ Pin/2025 received by the Assistant Commissioner of 
Police, Palayankottai Circle, Tirunelveli Town, under the current date of 19.00 

271,280 BNS, under the Act. The details of the complaint are as follows. For all 
beings, we are the Tamil Party, Marishankar, Joint Secretary, Tirunelveli Legislative 
Assembly Constituency, Gaganam Naam Tamil Party reg No. 56/48/2015 Dated. 
27.02.2025 Image Recipient: Commissioner of Police, Tirunelveli Metropolitan Police, 
Tirunelveli, Subject: To take action against all the government employees who 
burned the medical waste inside the premises of Palayamkottai, Tirunelveli District, 

without properly disposing of medical waste. Respected Sir, Greetings, Tirunelveli is 
located in Palayamkottai, Tirunelveli District. Thousands of people from the local 

area come and get treatment through the Government Medical College Hospital, the 
origin of this hospital. Here, all the facilities like matemnity treatment, fracture unit, 
general medicine, X-ray are available. In one part of this hospital, medical staff are 
secretly burning medical waste such as surgical waste, tonic bottles, capsules, 
tablets, cards. Due to this, there is a risk of diseases for the people living in MGR 
Nagar, Periyar Nagar, and Annai Indira Nagar areas near the hospital. All the news 
about this is continuously coming out in the media. (Already last December, Kerala's 
medical waste was dumped in our district and caused a huge stir. It is noteworthy 
that a related case is also pending in the Green Tribunal (O.A.NO. 312/2024). Now, 
the fact that a similar incident is happening in the district government hospital is a



big crime. Because the Tamil Nadu Pollution Control Board has been continuously 
urging all the hospitals in Tamil Nadu to operate under the Medical Waste 
Management Rules 2016 and has been systematically monitoring the hospitals. All 
the hospital waste of our district is being disposed of through the Medical Waste 
Treatment Plant operating in Parappadi near Nanguneri. In this situation, a large 
amount of medical waste such as surgical waste, tonic bottles, capsules, medicine 
tablets and other medical waste has been illegally dumped and burned inside the 
above government hospital premises. This has created a situation where there is a 
tisk of disease spread, soil pollution, air pollution and environmental pollution. 
Therefore, I request that criminal action be taken against all the government 
employees who illegally dumped medical waste and burned it inside the hospital 
premises, thereby harming the general public and the environment, and that, as per 
Section 15(1) of the Environmental Protection Act and Section 17(1),(2) of the 
Environmental Protection Act, since it is a government department, the hospital 
administration has not properly followed the solid waste management rules and that 
departmental action be taken against all of them. Thank you for this (Sd) 

Marishankar 27/2/25 Attachment: Photos. Sir, Received the Petition and Register a 

case in TVMCH P.S. Cr.No: 23/2025 U/S. 271, 280BNS on at 02.04.2025 at 19.00 hrs. 

(sd) T.Chelladurai SSI 02.04.2025. 

Tsent the original first information report, along with the plaintiff's complaint, to the 
court of the Hon'ble Criminal Judicial Magistrate No. 1, Tirunelveli, and sent other 

copies to the concerned high officials. I informed the TVMCH Police Station 

Assistant Inspector Mr. A. Arulselvan and placed a copy for his inspection. 

13. Action Taken: Since the above report reveals Commission of Offence(s) u/s as 
mentioned in item No.2, registered case and took up the investigation. 
Action taken: The above criminal complaint is in accordance with the law stated in 
Section 2. 

A case was registered as a class action and taken up for investigation. The FIR was 
read over to the Complainant/Informant, admitted to be correctly recorded and a 
copy given to the Complainant/Informant free of cost to the complainant/informant 
Accepted and accordingly a copy 

14. Signature/Thumb Impression of the Complainant/Informant 

Signature/Fingerprint of the complainant/informant. 

15. Date & Time of despatch to the court: 

Date and time of sending to court 

Read it and see if it is written correctly. 02-04-2025 

Given free of charge. Signature of the Officer in-charge, Police Station Name: 

CHELLADURAIT 
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BEFORE THE NATIONAL 

GREEN TRIBUNAL AT CHENNAI 

Application No. 58 of 2025 

BETWEEN 

G .Chidambaram, 

§/ 0.Gurnnathan, ... Applicant 

AND 

1. The Principal Chief Secretary to 

Govt of Tamilnadu, Secretariat, 

and 6 others ... Respondent~ 

AddI-Typedset of Papers 

M/S. D.MAHARAJA, (128/2022) 

MMADHANKUMAR (3149 /2022), 
G.GOWTHAM (5153/2021) 

R. SARAVANAPANDIYAN (3161 / 2022). 
Counsel for Applicant 

8608617967


